243 Papers Laid

[Shri §. C. Jamir]

(i) GS.R. 1276 (Hindi and English ver-
sions) published in Gazette of India
dated the 30th May, 1969 making
certain amendment to Notification
No. G.S.R. 914 dated the 10th June,
1966,

(ii) The Cold Storage (Second Amend-
ment) Order. 1969 published in Noti-
fication No S.0. 2184in Gazette of
India dated the S5th June, 1969.

|Placed in Library See No. LT—
1319/69]

(2) A copy of the Food Corporations
(Amendment) Rules, 1969 published in Noti-
fication No. G.S.R. 1123 (English version) in
Gazette of India dated the 12th May, 1969
under sub-section (3) of section 44 of the
Food Corporations Act, 1964. [Placed in
Library. See No. LT—1320/69.]

(3) A copy of the Report of the Coor-
dinating Committee for intensifying researches
for finding a colour for Vaoaspati. [Placed
in Library. See No. LT—1321/69.]

(4) A copy of Government Resolution
No. 1-67/65-Sugar dated the 12th May, 1969
(Hindi and English versions) regarding colou-
risation of vapaspati for preventing its use
as an adulterant in ghee. [Placed in Library.
See No. LT—1322'69.)

Indian Telegraph Amendment Rules. etc.

faen aav gaw d= WA W wew
w5t (ot waE qmA): & Gida< 3T faz
FY 3T 7 wiedta qreas afafrgw, 1885
a7 & Faarer (5) F snfer e
fafas sfagsmeid t o oF afq @
TTH QT @A g

(1) s qreds (@aa garm)
fram, 1969 st faats 17 #,
1969 % wg & UwIy H
afgg=T d&u e THo Ao
1149 (HFSt gewem) &I
sfto ©Ho Mo 1150 (fgd
wewTor) ® yafaa gw
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(2) wdg qrega (srear qarea)
fraw, 1969 (feedr &wwtwr)
st i 21 9, 1969 F wa

. ¥ aerr ¥ arfergeen der Ao
" qHo ATTo 1416 ¥ yFIfET FY
T

@)

WG s (Wegar a9-
ua) fra#, 1969 st fzais 21
A, 1969 F wrig ¥ UATA X

AT F8a7 Sfto THe HTo
1417 (3T geaor) AT Ao
THo Ao 1418 (fEwET d=FTm)
i geifera go &

(4) Wi qITET (ATEAT jHIEA)
fraw, 1969 &1 feaix 30 =,
1969 & w13a F A9 H Afa-
HIAT H=AT Ao UHo 31T 1295
(zsht "eFTr) T e wHo
e 1296 (fg=r weareor) #
gEifaa gu i

[Placed in Library. See No. LT—132369]

Notification Re : Apprenticeship
(First Amendment) Rules.

SHRIS. C, JAMIR : Ibeg to lay on
the Table a copy of the Apprenticeship
(First Ameadment) Rules, 1969 (Hindi and
English versions) published in Notification
No. G. 5. R. 1144 in Gazette of India dated
the 17th May, 1969 under sub-section (3)
of Section 37 of the Apprentices Act, 1961,
[Placed in Library. See No. LT—1324/69.]

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following message received from the
Secretary of Rajya Sabha :—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabha that the Rajva Sabha,
at its sitting held on the 22nd July,
1969, agreed without any amendment
to the West Bengal Legislative Council
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(Abolition) Bill, 1969, which was passed
by the Lok Sabha at its sitting held on
the 16th May, 1969".

ESTIMATES COMMITTEE
Eighty-Second Report

SHRI N. SHIVAPPA (Hassan): I beg
to present the Eighty-second Report of the
Estimates Commillee on action taken by
Government on the recommendations con-
tained in the Thirty-ninth Report of the
Estimate Committee on the Ministry of
Food. Agriculture, Community Development
(Department of Agriculture)—Central Insti-
tute of Fisheries Eduction, Bombay.

13.12 hrs.

The Lok Sabha adfourned for lunch tilf
ten minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
al fourteen minutes past Fourteen of 1the
Clock.

[SHRI GADILINGANA GoOWwD in the
Chair.]

CRIMINAL AND ELECTION LAWS

AMENDMENT BILL—contd.

MR. CHAIRMAN : The House will now
resume discussion of the Criminal and
Election Laws amendment Bill. Shri Lobo
Prabhu.

sft ay faad (Fi7): & @ o faeeh)
FAT TrgaT § 1 it g max fasht §
=fo Tw @ g A F AFTT 9T I1HA-
AF-qZAT ML =TT A F oAk F vt
FE & faw dw gz W™ F fau oF
Ty AT a1 AR IFET ferd FE oW
F10 3% afwx & gro oK ofew & @
firar mar & 1 zafae & oy famrdt S
g & wedY wgRm F w1 9F A9 43
A TEEE R TEE At H SN garEr
FEE |

SRAVANA 2, 1891 (SAKA4)
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SHRI OM PRAKASH TYAGI (Morada-
bad) : Sir, I beg to move :

“That the Bill, as rcported by Joint
Commitlee, be circulated for the pur-
pose of eliciting opinion thereon by the
15th October, 1969." (11)

MR. CHAIRMAN : Shri Lobo Prabhu.

SHRI LOBO PRABHU (Udipi) : Sir, while
the Government may feel very happy that they
are passing many Bills and passing them
very quickly, I would like to remind Mem-
bers present that this is a House of the
Legislature, The laws which it passes are
more important than any other work, and
unless there is concentration on the provi-
sions of the Bill, there are going to be at
least two consequences: first, the courts will
hawve to strain at the meaning of many of the
Bills passed here, and second, the litigant
public will be faced with many avoidable
difficulties. I would, therefore, request the
House and you, Sir, to allow me to go
through this Bill in detail as it should be so
that it has both meaning and purpose, and
that it achieves its purpose instead of being
just a Bill which the Government has been
able to roll across.

The purpose of this Bill is stated to be
the removal of communal and regional tensi-
ons. Two questions arise: first. whether,
the law can remove these tensions, whether
the Government is justified in frustrating
what the law has set out to do and what the
Government itself wants these laws to do.
These are very important questions, because
1 shall develop that every law the Government
passes simply passes into limbo. Itis of no
use at all. My good friend Shri Ismail
has already referred to the existing laws
being ample, but they have not been used at
all till very recently, and that same condition
exists in respect of all the laws. Govern-
ment thinks that as soon as it passes a law,
it can continue to be inaclive and continue to
go on as before.

The Bill provides for amendment of
three different pieces of legislation : first,
the Indian Penal Code. The Indian Penal
Code is sought to be amended in respect of
section 153A in a very insignificant way. I
use the word “insignificant’* because it seems



